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The Hon’ble Shri

i. To be referred tc thes Repcrter or not 7

2. Whethar it needs to ba eirculated te other Benches of
the Tribunal ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, ‘GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY-1

0.A. No. 845/1994

M.G. Kawade " «.Applicant
V/s.

Union of India & Ors., . .Respondents
CORAM: Hon. sShri Justice M,S.Deshpande, V.C.

ﬁppearance:

Mr. S.S. Karkera
counsel for the applicant

9 Mr, P.M. Pradhan
counsel for the respondents

ORAL JUDGMENT: DATED: 21.11.1994
(Per: M.S.Deshpande, Vice Chairman)

Shri Karkera, 1d. Cbunsel for the applicant
states that the applicant has already exercised an

option in pursuance of the communication dated 29.9.94

P

pursuant to which. the benefits would be extended to
the applicant and therefore nothbg survives in the

application.

2. The only direction that we would be making
is that the department should take steps pursuant to the
option exercised by the applicant as expeditiously as
possible. with this direction the application is
disposed of.
-\_/’/},.
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{(M.S.Deshpande)
Vice Chairman
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" Gopy of comminication No.28/29/93-P&PW(B) dated 23-5-94/from Deputy- '
,sggiegarizoggugl.ofx. , Departé.ent. Of Pension &(Welfare, New Delhi recelved
& £rom D.0T. New Delhi No. 42-13/90-PEN(T) dated 15-9-94 and C.G.M.T. .
L?)‘p,/’BombayNo.TFC/A.TE...'YG_(S/’XII/iOél'fdated'29~9-194s-'-_ ; : e :
\?// . oo o e R O ‘ S S -
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S " QFFICE MEMORANDUM ™"y s | Wawie v mmss e
. L . L ) L . S /-_,.‘.-;.'-:.'. T Lol ‘ o . 5 .
. Subject ¢ Exercise of option by Military Pensioners re-cmployed in
x Tivil services or posts, under Rule 19(1) of"CCS {(Pension)
Ruies 1972, ' : : ' e e

N ”e
v

1, . The undersigned is directed to refer to this Department's O.M.
‘No, 28/50/87~P&FW dated 31 May, 1988 on the subject mentioned above and
to say that a re-~employed military Pensioner seeking the' benefit of.past
service under Rule 19(1) of C€CS5 (Pension) Rules-'is allewed to exercise”
option for countingof military service as gualifying service within a
. period of one vear.from the date of joining Civil service or Post. It
:"1s also laid down that“the amcunt of “pension; .gratuity etcC..,.. already
received by such Government:servants from the Military authorities shall
~.be refunded to the Government with interést from the dete of their :
' joining the Civil service.  In the said orderit-was specifically laid
. down ‘that the -administrative authorities. concerned are required to
'".incorporate in the order of re-employment Jtself a ¢lause to the effect
~ that if the re-employed ex-servicemépdesiréd to takn“zdvantage of the
retivemsnt benefit baeed on tembined.Military and Civil ‘s_egvi_‘ge"rhe o
. should exercise option within a pggiqd.oﬁ?one year from the date of

‘his . re-cmploymemt, '

SERERIL - R
2. It Has been represented to this Department by Associatlons of
Military Pensioneérs and individuals that:in some cases it has not been
possible for Ministries/Departmerits and Fleld qffices to dissiminate the

/- information about the facility for exercise of option in terms.of the’
above mentioned orders to the affected officers/servicc-ment who were '
posted in the different parts «f the country. As a recsult, many of
these officers/servicemen could not aveil of the opportunity to exercise
their options within the stipulated périod, keeping in view these :
representations, it has been decided as a one time reloxation, to provid
& last opportunity to Military pensioners who are prescntly re-employed
in Civil posts/sgrvices to. exercise the option for counting.bf Military
service as qualifying service within'a period.of 6 mon“hs from the date
of issile’ of these orders, Coes T e -

~ 3. The officers/servicemen’exercising optionin accordance with
| the provisions of this O.M, for cousting of Militar L SCTNLGe 25, guali-

: fying service 'shall ‘be teduired to refund the SEné%%t%’in’hégdkéénce with '
the provisions of the Rule 19(1) of CCS{(Pension) Rules, 1972 alongwith
6 percent simple interest as' already notlfied vide this Department's

0 .M. of 3lst May, 1988, referred to above.

4. .- -In so far as persons working iﬁuthé Indian Audit & Accounts
Department are concerned, these orders hdve been issuéd in consultation
with the Comptroller and Auditor General of India, S '
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NO P-4047/Stafth~ : .5._-,Ev‘ : Dated at Bombay} the ‘: lC”#‘% .
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The h.*Servxcemen, who are appointed in this office, but could
not avail of the opportunlty'to excercise their option wrthin stipulated

. ,
. N '1 +t L

pericd.for any reaoon, are hereby dlrected ~to avall the cbove mentioned
facility of g One T4 me Relaxatlon and excercise the option for counting
of Military service as qualifying service immedlately.ffmheir options
should reach in this office on or before 23-11-94. p031tlxe_g; This
. being a last opportunlty the options rocelved after 23- 1“—94 will not

be con51dercd

s

Copy forwarded for information & immediate necessary action to L *
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'1) Shri M,G, Kawade,k elegraphist Staff No. 4047, C.T.O, Bombay.

U234 UERY  Wanjari," L, ~Stags No,: 3889, "C,T.0, Bombey ;. 4.: :
3) :b \K g: WankheGE, T/ASStt. Staff NO.QO51: T, 0. Aﬁdheri; BombaY.
4y Laxman panﬁit T/Asstt. stafffNo. 6596, C,T.0. BombﬂY.
o eyt nip. ntsou"za;’“m Statf Moy, 4008, €T O BOTr Dy

s)i‘& mﬁv;Dq%Kapsea.AW~TAAastu, Staff Mo, £242, C.T 0. Bombay‘°1 .
7-11) NOTICE BOARDS '3 Gr, floor,/lst £lobr, /2nd floor/?th & Bth floors.
..12~39) .Incharges of all Telograph Offlces. I
40~50) Incharges. Of all.Telecom centres.i?]f“f’ SR ,: LT
51~52) Instructor, T,T, Classr Girgaon & Santacrug;.BombLy. |
'53) S.5.T.T. (North) Malad Borbay-64, .’  11i. LT e
.54~57) L.5.G-(a)-T * T il Ve .
58) §.5. Pen51on..¥. - ' L
‘_39) AJA.O. Precheck Unit
© 60).J.4.0, (Internal Check) N ST
61) Accounts Offioer, C.TO. Bombay.-,.af ;‘nir_ . .
62) M—?/Trlbunal/MG Kawade (Under Staff~‘A’);‘J'  SRR
63—65) 8.8, Staff-!Al. /'E"‘ /Rectt.ﬂﬁh_pw” 4f;;,f." |
66) smt, Bhosale (Under u.S Rectt‘) Q“H?::;%é‘“? o -',V |
'67)- shri' Nachankar | (Undersis. RéctE: Y o
68) Smt. Deosthalee {Under S.8.,='At) .-f'.' ‘.,kgﬂf;f
60-75) Sparc..... PG Ll i
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